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MV&MH‘H this the 26th Day eﬁ*’ &ctoﬁar, ig%

. o *i:,:' g t#H@n*hlé Shri A.V. Har1dasan, Vice Bhaérman (34
,'ﬂan‘ble Shrﬂ Rk Ahcaja, Msmher tﬁ)

Hs‘ Rama Sharma,
D/o late Shri Jai Narayan Sharma.,

Recident of 33, Kucha Mir Ashik,
 Chawri Bazar,

Dethi~110 055. ; Bbo] teant
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: 1. Commissioner of Police,.
3 Police Headquarters,
MSO Building,
1.P. Estate, .
New Delhi-110 002.

2. Deputy Commissioner of Police HeadQuartersw§§

M50 Building,

1.P. Estate,

New Delhi-110 002.

ORDER
Hon'ble Shri A.V. Haridasan, Vicé Chatrman (3)
The applﬁéant»offefs herself a5 2 ﬂ&ﬂdﬁﬂﬁ?g

for selection to the post of ASI (Homé“‘ Frpchitive @

3 |5

pursuapt to an  advertisement appearing W e

Employment News. Entertainingyher'ap??iaaﬁien
called upon to appear for a physical ‘endurance test on
18.,9.1995. It is aTlegeﬁ that owitng to | &  MRjuy

X
¥

sustained to her leg, the applicant was fncapatita

3,

'ﬁiﬁh, undergoing the physical endurance test on ihat dete @i
therefore attaching a medical certificate issued by P
doctor (Annexure E), she made a request far‘j?“w'
the date for physical endurance test. .fhii
turned down by order dated 9.10.1995. The weit

 in respect to~ those whu qual1f}ed tt“ o




“ﬁenﬁuranCe‘test 46 scheduled to  take p?aaév ‘éﬁ -
'.22§iﬁw1995kz5 Aggrieved byﬁtha[fejectian of the request

of the applicant for deferments of = the plwsical

» endurance test in her case and understanding that she

would not be allowed to participate in written test the

applicant has  filed this  application pra?ing* ?é? :
qﬁashing the order  dated 9.10.1995, anav‘gas;ue

ditections to the respondents to allow her ont wore
chance for physical  endurance test. = Having ga%e
through the application and the connected documents and
after hearing the learned counsel of the applicant we
are of the ccnsidéred view that no pri%a facte came %
made out for further adjudicating  the case; e
medical ceft?ficate produced by the apg%%caﬁt:
requesting the respondents  to defer - the  physiual
eﬁduraﬁce test” in her case shows that the~dﬁctsr' has
stated that the app]icént was unfit to do active wark
(running and jumping)the post for which the 3&@%%¢éﬂit
ha& applied for is ‘of Assistant Sub 'Inspagﬁar ﬁwhiéh,
" requires active work including (running and: jumping).
There ﬁs no indication in the medical certificate ihat '
incapatitéﬁii; of the applicant for active werk‘ruﬁﬂ%ﬂg

and jumping is ‘temporary and was caused by any receni
%ﬁjury.‘ The requegt made by the respondents must Bave
been turned déwh on.a perusal,of this case. We ave ol
thé»caﬁsidered view that apparently there’ . no
arbitrariness of non application of mind in teking 34c£f
a decision: There is no allegation in the app?iuatiém;

that the request for deferment for physical ,en@mraaéaf'

test js entertained in similar sasey,
P e & =
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these circumstances finding nothing more to deliberate

‘' further, we find that this application does nnt,mar%&aﬂ&ﬂ*ﬂﬁmgg
Hence .this applicat?oa is rejected under Section 15(3) 7

of the Administrative Tribunals Act.
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